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the benefit of promotion to the applicant retrospectively 

on the basis of recommendations made by the DPC •  

The applicant now submits that he is eititled for 

promotion to the post of Accounts Officer as he has fulfilled 

the recruitment ruleAfor nrormtInn tfl 4-hat nrA.-
disciplinary proceedings are not completed yet. Mence due 

to the delay he should not put in disadvantageous position 

and shoulã be promoted as Mcoui4s Officer even on ad hoc basis 

as per rule. He further submits that his representation in 

this connection went unheeded.. 

Aggrieved by the above the applicant filed this 

application praying for a direction o Ret and R-2 to promote 

him as Accounts Officer with retrospective effect from the 

date his immediate junior in the cadre of Section Officers 

was promoted as Accounts Officer and other consequential reliefs. 

The learned standing counsel Submits that the appgnt_ 
'z_ 

could not be projroted asi Accounts Officer as 	not fulfilled 

the requiredjecruitment rules for promotion to the post of 

Accounts Officer. He further submits., that the aonflcans- Rhnn lA. 
ye a regusar assistantccounts Officer with 5 years of regular 

service even counting the,, regular service ahsec'tion Officer. 

But, he has not been regularised as.A.O. in view of the 

pending disciplinary proceedings. $arther the po!otion to 

the post of A.O. if given will be a second adhoc promotion 

and hence two adhoc promotions cannot. be  given as per rule. The 

applicant relies on the circular dt. 14,992 to state that he C-i 

entitled for promotion to, the post of A.O. in view of the 

provisions contained in para-4&5 of the said circular. 

We have perused that circular. tdhoc promotion can be 

given keeping in view certain aspects as ennumerated in para-.S 

of that circular. it is possible that even if the applicant 

gets a favourje order from this court cJ the respo'?dents 	
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JUDQEM Z NT 	 H 	 - 

I Oral order as per kn'ble Shri R.Rangarajan,Menther (Admn.) X 

Heard Mr • So lonn Raj u, Party-in-Person and 

Mr.G.Parameshwar Rao, learned standing counsel for the 

respondents. 

The ay1icant while working as Section Officer was 

issued withLe chargetshèets on 21.9.79 and 15.1079 under icr 

C 	(Cck) Rules. The applicant fild a Writ Petition in the 

Andhra Pradesh High Court that he being an official of the 

IA&PID, the CCS Cozthrt Rules are not applicable to him. That 

Writ petition was allowed by a Single Bench Then that order 

was appealed against by the respondents which was also dismi8sed 

confirming the order of the Single Judge ?qainst that jixlgement 

of appellate courtLrescandents filed SLP in the Supreme Court. 

it is stated that the Supreme Court_ has disçosed of , the SLIP 

confirming that the CCS Codtct Rtfles are applicab.e even to 

officils of IA&AD by judgement dt. 3.5.95. As the Hon'ble 

Supreme Court had given an interim.ordr earlier stating that 

the disciplinary proceedings of the applicant'. should not be 

finaliped0 till, the case is disposed of0 the leapied, counsel 

for the respondents stated that, the disciplinary 

not be finalised for so long and hence pending. 

The applicant filed OA.746/87 on the file of this 

Bench for his pronotion to.- the post of Assistant Accounts 

Officer on,,adc basis. Before hearing of that case the 

applicant !asrontedon adhoc basis to .theçq~ade of A.A.O 

brthe respondents thetweives. Hence that Oh was disposed of 

as infnacu3us. Fbwewradirection was given in that Oh that 

rafter the disciplinary pnceedings are completed and in 

accordance with the jttgement which may be , passed in S1P 7593, 

7594/89, the responients will on the sealed cover and give 

the- 
'. 



may not give him the promotion in view of the stipulations 

contained in para-.5 of the said circujax. Hence we are of 

the opinion that it will be in the interest of the applicant 

if a direction is given to finalise the enquiry proceedings 

and on that basis decidq the issue of regularisation of the 

applicant asA.A.O.and thereafterconsider his case for 

promotion to the post of A.O. The learned counsel for the 
responoents SuDmitted that the applicant will loose nothing 

if the above course is adopted as he will get all Wj 

consequential benefits if he is exonerated in the disciplinary 

proceedings. In view of what is stated above we are of the 
Ctiv — 

opinion direction to cOmplete the disciplinary proceedings 

in a time bounr3 manner will meet the ends of justice. 

8. 	It is stated that an adhoc disciplinary authority has 

been nominated by the president of India to finalise the 

proceedings, It is further ordered that Principal Director 

Audit and Ex-officio 1'mber Audit Board has been nominated as 

the adhoc disciplinary officer. Hence the learned respondeits 

counsel submitted a direction as stated above has to be given 

to the said authorit2 for finalisation of the said proceedings. 

in the result, we direct the Principal Director Audit 

and £x-officio Neither Audit Board to complete the disciplinary 

proceedings initiated against the applicant within a period of 

4 months from the date of receipt of a copy of this order. 

With the above direction the GA is diar)osed of. 

No costs. 

C R.RPNGARMAN ) 
1,) 	 Member(Adnrj,,) 

ated: 13th Noveer 1996 	 1 
ad 

(Dictated in Open Cburt) 

I: 
T 6 
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